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The following Bill was introduced in the Andhra Pradesh Legislative Assembly on
10" December, 2019.

L.A. BILL No. 42 of 2019

A BILL FURTHER TO AMEND THE ANDHRA PRADESH EXCISE ACT,
1968.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth
year of the Republic of India as follows:-

1. (1) This Act may be called the Andhra Pradesh Excise (Amcndment)Act 2019. Short title and
commence-

i
) [t shall be deemed to have come into force on and from the 30" September, e

2019.

2. Inthe Andhra Pradesh Excise Act, 1968, in section 22, after clause (d), the following Amendment
clause shall be added, namely,- of section 22.

“(e) In the form of Retail Excise Tax, Additional Retail Excise Tax, ActNo.17of
Manufacture Excise Tax or any other levy, tax, fee or cess, as 1968.
may be notified”.

3. The Andhra Pradesh Excise (Amendment) Ordinance, 2019 is hereby Repealof‘r

repealed. Ordinance
: No.50f2019.
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STATEMENT OF OBJECTS AND REASONS

The Government have formulated the Excise Policy for 2019-20 and fixed
(3500) Shops for 2019-20 i.e. from 01.10.2019 to 30.09.2020 and the A.P. State
Beverages Corporation Limited (APSBCL) has been granted exclusive privilege
to run these retail liquor outlets in the State from 01. 10.2019, vide G.0.Ms.No.373
Revenue (Ex-II) Dept., Dt.22.08.2010.

As per the pricing structure prior to 01. 10.2019, the retailers were allowed
10% margin on the issue price of the wholesale depots.

Now, for retailing operations, the APSBCL may require about 4% margin
to meet its operational expenditure and therefore, it was decided that the APSBCL
may be allowed 4% margin and the balance 6% retailer margin may be remitted
to the Government in the form of a new levy by name “Retail Excise Tax”.

It was decided to levy a fixed amount per bottle at retail level in the form
of Additional Retail Excise Tax (ARET). It was also decided to make a provision
for imposing Manufacture Excise Tax and any other levy, tax, fee or cess, as may
be necessary for restructuring of taxation in respect of IMFL manufactories and
Breweries.

To introduce the above said Retail Excise Tax, Additional Retail Excise
Tax, Manufacture Excise Tax and any other levy, tax, fee or cess, as may be

notified, it is necessary to amend section 22 of the Andhra Pradesh Excise Act,
1968.

Accordingly, Government have decided to amend the Andhra Pradesh
Excise Act, 1968 (A.P.Act No. 17 of 1968), suitably.

As the Legislature was not then in session, having been prorogued, and
it has been decided to give effect to the above decision immediately, the Andhra
Pradesh Excise (Amendment) Ordinance,2019 [A.P.Ordinance No.5 of 2019] was
promulgated on the 30th September, 2019. :

The Bill seeks to replace the said Ordinance and to give effect to the
above decision.

K.NARAYANA SWAMY,
DEPUTY CHIEF MINISTER (EXCISE & CT)
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE
ASSEMBLEY.

The Andhra Pradesh Excise (Amendment) Bill, 2019, after it is passed by
the Legislature of the State may be submitted to the Governor for his assent
under article 200 of the Constitution of India.

K.NARAYANA SWAMY,
DEPUTY CHIEF MINISTER (EXCISE & CT

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature (i/c.)
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